The

Credit Information Companies

(Regulation) (Removal of
Difficulties) Order, 2008

thrcasnlhc Cre_(.hl Info.mmli_on Companies (Regulation) Act, 2005 (30 of 2005) (hereinaft
referred to as the Act” came into force on 14th December. 2006 - T e
And whereas the provisions contained in sub i '
~ [t by —S g 4 -
sivinsiicilioniinexistencelon ection (1) of Section 15 of the Act require every
creditins : ¢ C_Ommcncemem of the Act to become member of at least one credi'l
jnformation company before the expiry of three months from such commencement: |
. Ag(: ::11:2::1::0:131}:;2\11191??; Cont:ziined in sub-section (1) of Section 15 contemplate a choice to
the credit ins S ¢ gst the credit information companies, i i
s, 1n at least one of w /
beoome  member: f which they may
. And whersfas .or; the commencement of the Act, only one company is in existence carrying on the
business of credit information and which has applied for a certificate of registration under Section 4
of the Act;
And whereas the time limit of three months prescribed Wider sub-section (1) of Section 15 had
expired on 13th March, 2007;
And whereas no company has so far been granted a certificate of registration under Section 5 of
the Act to commence or carry on the business of credit information;
And whereas it has become necessary for giving effect to the provisions of the Act to extend the

aforesaid time limit from 14th March, 2007 to 3lst December, 2008 in order to facilitate the credit
institutions to exercise their choice amongst the credit information companies in at least one of which

they may become a member;
Now, therefore, in exercise of the powers conferred by Section 35 of the Credit Information

Companies (Regulation) Act, 2005 (30 of 2005), the Central Government hereby makes the following

Order, namely—
1. Short title and commencement.—(1) This Order may be called the Credit

Information Companies (Regulation) (Removal of Difficulties) Order, 2008.
(2) It shall come into force with effect from 24th January, 2008.

Time limit for being member of a credit information company.—A credit
mencement of this Act, shall become member

institution in existence on the com
ompany by 31-12-2008 under sub-section (1)

of at least one credit information ¢
of Section 15 of the Act.
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